
Shri. M. L. Paswai., •1•  Registrar Incharge. 
.1.•• 

- 	Learned Cou '€). for the app1icai is absent. The 

Defects noted under item no. 2,10,11 & 21 of the •Scrutiy 

Report must be rethoved by 8.3.96. 

PKL ( M. L. Paswan) 
Re gi strar i/C 

H 

2/8.3. 1996 	 ahrj N.L.Paswan, Registrar I/c 

Defects have &A been removed. List before the I. 	• 	.- 

Bench on 4. 4. 1996 for admission. 

Ii. L. Paswan 
Registrar I/c 
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Conél for the app -Mr. A, K. Keshari. 

Heard the l&rned"counsel for the applicant. 

Adinit. 'Iiue notice to the respondents t' 

written statement within 4 weeks. Rejoin& if any, 

m ay be filed within two weeks thereafter. Requisites 

to be filed within one week. List this case before 

the Registrar for. conpietion of pleadiqgs oh 12.12.1996. 

(p. Puriya 	) 	 (ISaha 
Member (J) - 	 tierrer (A) 

I 

Shri R.E.Sinha advocate appears for the 

app 11cc nt • None for the respondents. Notces have 

been issued to the respondents. S.R.&waited. put up 

on 30. 1. 1997 for- SR and W/s, 	

) 

I r r- .._,. \ 

MPS. 

- 
5/12. 12.1996 

MB. 
M. L. ci W' LI ) 

Registmfar/c 

6/30. 1. 1997 	 The lecrned counsel for thc. applicant Shri ' 

R.K.Sinha ispreSent.None for the respondents. Notices 

were issued to the respándents On 7.11.199g. SRs are 

still awaiLed. Put up on1"9.2.1997 for SRX W/s. 

•-•• 	 ('S'.s1iià 
Dy. Registrar I/c 
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0.IA.22. 192/96 

1727.9.1999 	List it - for hearing on 18.11.1999, 

( Lakshman Jha ) 	: 	L.R.K.Prasad ) 
MPS. 	 Member J) 	 Member (A) 

18/18,11..99 	List it for hearing on 11,1.2000,, 

H 
(L,.R.K.?asAD) 

MEMBER(A) 

x?(x22*20. 

19 

List it on 22.2.2000 for hearing,.  

g1j;fld) 
Merther(A) 

20.f 22.2.2000. 

None appears on account of advocates strike. 

Let it be adjourned to 4.4.2000. for hearing. 

/ces/ (L.MINGLINA) 	 (s. Ni.tRMYAN) 
MMBR () 	 IICE_CHIRrMN 

7777 
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21./ 4.4.2000. 

For want of time, hearing is adjourned to 

28.4.2000. 

/CBS/ (L.R.K.MD) 	 (s NMRAYMN) 

1[16ER (M) 	 VICE-CHMIRMAN 

1 

	

	2 2/28.04.2000 On the reqst of Shri S.iiney, counsel 

for the applicant, list it. on 30.05.2000 for hearing. 

YJ 	(L.R.K.'rasad)/ivi(A) 	 (S.Narayan)/v.c. 

23./. 30.5,2000. 

On the request made by the counsel for the 

applicant, list it on 26.7.2000 for hearing, 

	

V 	

I /C8S/ 	(L.R.K. PRASAD) 	• 	 (s. NARMYAN) 
PI(M8R (A) 	

V - 	
VICE-CHA1RM,N 

24/26.7.200 	e for the •pa rtieà • 	
• V 

List it for hearing on 21.8.2000. 

KS' - 	 ingUan )4A) 	.Jha 



25/21, 82CO0 

26/2 c. 9, 2€00 

O.i,192/96 

Shri A.R.esharj, counsel for the appljcat, 

On the request of the learned counsel 

for Abp applicant, list it for hearing on 2C. 9. 2000. 

( L, Irnjrgliana ) 	 ( Lashm'Jha ) Member (A) 	 Member (J) 

Shrj A.cceshari, counsel for the applicant. 

On 	e, list it for hear irig 

	

I 	9.11,2000, 

( 

	

L. HmSiina ) 	 ( Laksbman Jha ) 
Member (A) 	 Member () 

27/09,11.2000 : None appears on behalf of the applicant. 

Let it bei listed on 08.12.2000; for 
hea ring, in case nobody appears on behalf of the  
applicant on the next date, it Will be dismissed 
for default. 

	

skj 	(L..K.Jrtd)/M() 	 •(S.Narayari/v.c. 

28/08.12,2000 : None appears on behalf of the applicant, 

Shri 	 C for the responflts, 

iursuant to the oer dted 69.11.20004  
this 	is dismissed jbor default, 

skj 	(L.R..K..ras 	( S.Narayan)/V.C. 


